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given accounts to its members so
far, and those members demanding
accounts are threatened by the
office bearers of the society ; and

(c) wheather Government s
readv to conduct C.B.I. enquiry
into the matter; if so, when ?

THE MINISTER OF PARLIA-
MENTARY  AFFAIRS AND
WORKS AND HOUSING (SHRI
BHISHMA NARAIN SINGH) :
(a) No, Sir.

(b) and /¢). The flats were built
by the Societv two  vears avo and
the latest estimates given hv the
Society do not contain justification
for the high increase over the original
estimates. The Registrar, Coopera-
tive Societies, Delhi Administration,
has ordered further enquiry under
Delhi  Cooperative  Socicties  Act.
This enquirv has.  howsver Dbeen
staved by the Delhi High Court.

12.00 hrs.
RE. QUESTIONS OF PRIVI-
LEGE
(Interruptions)

MR. DEPUTY SPLAKER : 1
will call vou one by one. Hon.
Members if every one of vou gets up
like this then how can I hear as to
what vou want to place before the
House. I cannot hear. Therefore,
will call one from this side and one
from that side.

~ PROF.  MADHU  DANDA-
VATE (Rajapur) : Sir, I have given
vou a notice. ,

MR. DEPUTY SPEAKER
All of you please sit down. I will
allow vou. I call prof. Dandavate:
You please make a specific point
and not a big speech. Order, Order,
please.
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MR. DEPUTY SPEAKER :
Please sit down. The Mimster
wants to say something.

THE MINISTER OF STATE
IN THE MINISTRY OF HOME
AFFAIRS AND DEPARTMENT
OF PARLIAMENTARY AFFAIRS
(SHRI P. VENKATASUBBAIAH):
Sir. T will make one request to you
that whosoever wants to raise any
matter here and whatever rules are
applied to the Members belonging to
our party should bhe applied to the
Members of the Opposition parties.
There should be a sort of code of
conduct among various parties.

NMR. DEPUTY SPEAKER

Nobody  disagrees with vou on that,

SHRI P. VENKATASUBBATAH:
Sir. T will onlv appeal to the Members
opposite that whatever  they want
to place before the House  they cin
do it but thev will have to do it accor-
dinc to the Rules. If they shout
and our Members also start shouting
then our Members should not be

pmml ised.

(Interruptions)

MR. DEPUTY SPEAKLER : 1
have allowed  Professor. Next I
will call vou. I will vou one by one.

I have allowed Professor. Nobody
else.

I call Mr. Nabi, Mr. Bhagat;
1 will call from this side also and then
Mr. Lakkappa.

PROF- MADHU  DANDA-
VATE : With your permission, Iam
raising this. (Interruptions) With your
permission, Sir,. .

MR. DEPUTY SPEAKER :
You have written to the Speaker.
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Order, order. T have not given per-
misign. You have written letter
only.

PROJ". MADHU DANDA-
VATE': I say, I am rising with
your permission. Are vou objecting to
it ?

MR. DEPUTY SPLAKLR

You are o very learned  Member .,

PROI". MADHU DANDA-
VATE : With vour permission I am
submittine.

Tomorrow the Speaker i1s  expec-
ted to give his ruling on the Privilege
Motion against the Finance Minister.
And since he is expected to give
the ruling tomorrow. whatever addi-
tional information we have, we can
raisc it under the particular section.

MR. DEPUTY SPEAKER : T
may tcll you that the Speaker has
already informed the House that
any other fresh  evidence or fresh
document available with the Mem-
bers mav be given to him. If von
have anv fresh evidence von mav con-
tact the Speaker. Please give it o
him. Why mention it here 72 Please
contact the Speaker.  He is alwavs
available : vou mav kindlv o and
see him.

PROYF. NMADHU  DANDA-
VATE : T ammaking this submuission
with vour permission. Why are vou
imp'.l.tit:m ? '

MR. DEPUTY SPEAKER : 1

am nof.

PROF. NMADHU DANDA-
VATE : With vour permission, .

MR. DEPUTY SPEAKER
You brought in the name of the Spea-
ker. I said what the Speaker has
alreadvinformed the House.

PROF. MADHU DANDA-
VATE : I have also seen the
Speaker.
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MR. DEPUTY SPEAKER
You can also go to Speaker and show
fresh evidence, if any.

PROF. MADHU DANDA-
VATE : I wish to hring to vour notice
.. (Interruptions) What is the Parha-
mentary  Affairs  Minister doing ?
(Interruptions’ 1 ask, what is the Par-
liamentary Affairs Minister doing.

(Interruptions)

MR. DEPUTY SPEAKER : Or
der. order. I have allowed onlv oro-
fessor. Nothing else will go on record.

(Interruptions ) **

PROF. MADHU  DANDA-
VATE : T wish to point out to you
that simce the ruling 15 conung
tomorrow. . (Interruptions.  On  the
27th  October (Interruptions)

MR. DEPUTY SPEAKER :
We will examine it. You mav place
itonthe Table. We will examine
it

PROF. MADHU DANDAVA-
VATE : Why not vou wait for half

a minute. 2 Twish to submit to vou.

(Interruptions
MR. DEPUTY SPEAKER
You can place it on the Table.
(Interruptions)
MR. DEPUTY SPEAKER

We can examine it. [ am not permitting
vou, Professor.

(Interruptiosns)

MR. DEPUTY SPEAKER
That is all nght.

(Interruptions)

PROF. MADHU DANDA-
VATE : T will make my submission
in half~a-minute. I will conclude my
submission in half-a-minute.

(Interruptions)

**Not recorded.
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MR. DEPUTY SPEAKER :
Pleased sit down. I have permitted
him.

PROF. MADHU DANDA-
VATE : I was pointing out to vou
that since the ruling is coming to-
morrow, [ wish to point out to vou
that on the 27th October, the officer
of the Mah: ll"'ﬁhlri Government has
written.

MR. DEPUTY SPEAKER
You have sent the letter to the Spea-
ker. You have already sent the letter.

PROF. MADHU DANDA-
VATE : You have allowed me to
make myv submission. Why do vou
change vour ruling ? You see the
record. 1 am making mv submission
in half-a-minute.

MR. DEPUTY SPEAKER :

You have already said it

PROF. MADHU
VATE : Let me conclude.

DANDA-

Interruptions)

They cannot dictate to the Chair.
We will follow the same procedure.
But we are not accustomed to it.

MR. DEPUTY SPEAKER
Have yvou not sent it to the Speaker ?

PROF. MADHU  DANDA-
VATE : Letter was sent. Let me
complete my submission.

MR. DEPUTY SPEAKER :
You place it on the Table.

( Interruptions)

MR. DEPUTY SPEAKER
He is going to place it on the Table
of the House. Please sit down.

(Interruptions)

THE MINISTER OF STATE
IN THE MINISTRY OF ENERGY
(SHRI VIKRAM MAHAJAN): Sir,
he cannot lay the papers without the
permission of the Chair. You have
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not %\ivcn the permission and there-
fore he cannot lav iton the Table
of the House.

MR. DEPUTY-SPEAKER: |

will examine it.

PROF. MADHU DANDAVATLE:
Sir, I am not vieldine to the Minister.
Ask ham to sit down.  (Iuterruptions).
Sir, as I said. mv submission is this.
I wish to point out that on 27th
October 1980, the Maharashtra
Government  Liaisen  Officer, Mr.
Vasant Deshimukh, has written a
letter m which he hassavd as follows

“I am happy te inform that the
Prime Ninister, Shrimati Indira
Gandhi was kind enough to pgive
her consent to the 'establishment
of Indira Gandh Pratibha Pratish-
than”

I ani secking vour permission to place

this document on the Table of the
H(lll\f

MR. DEPUTY-SPEAKER: 1

will examine this.

(Interruptions)

MR. DEPUTY SPEAKFR: [
am eivineg mv ruling on this. Here
Direction 118 is very clear.,

<118 (1) If a privatc member
desires to ].:\ a paper or document
on the Table of the House, he
shall supply a copy thereof to the
Speaker in advance so as to enable
him to decide whether permission
should bs given to lay the paper
or ducument on the Table. If
the Speaker permits the Member
to lay the pa. -r or document on
the Table, the member may at
the apprnpriate time lay it on
the Table.”

Here permission has not been given
to lay it on the Table of the House.

(Intcrrupticns)
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MR. DEPUTY SPEAKFR: 1
have not given vou permission te lay
it on the Table.

([ntery r{f:{fnn_c.

MR. DEPUTY SPEAKER: 1
have not given pormis.ion to place it
on the Table,  All of you sit down,
Now, I have called Mr. Vajpavee to
make s subimission,

Tnterrupptions

SHRIT H. K. L. BHAGAT: Sir,
I have given a Callineg Attention
Notice ¢ an urcent matter.  Sir,
1tis the preatest seandal of the coentary
in which Rs. 86 crores worth of cold
have  been swindled. The entive
Janata Government was responsible
for it. A news item has appeared
in the press thacthe reportof the Puri
Compussion 18 to bhe shelved. We
will not allow this matter to be
suppressed.  We have given a Galling
Attention  Notice for  this. It oas
necessary  the C.B.I. should  ¢o
mto this nutter. T want to know
what has happened o my Calling
Artention notce on this important
maltter.

(Do rruptions)

MR, DEPUTY SPEAKER @ 1
have received notices of  questions of
Privileee on several subjects from
Sarvashri Harikesh Bahacdur, Bapu-
saheb Parulekar, Jaipal Singh Kashvap,
Somnath Chatterjee, Ram  Vilas
Paswan, K. P. Unnikrishnan, Niren
Ghosh, Madhu Dandavate, and Ajit
Kumar Mechta.

All these notices are under cons-
-ideraton of the Speaker.

(Interrupiions)

MR. DEPUTY SPEAKER: Now
I go te the next item.
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12.16 hrs.
(PAPERS LAID ON THE TABLF)

STATEMENTS SHOWING THE ACTION
TAKEN BY THE GOVERNMENT ON
VARIOUS ASSURANCES., PROMISES
AND TUNDERTAKINGS GIVEN BY
MINISTERS DURING SIXTH Lok

SABHA AND SEVENTH Lok
SABHA
THLE MINISTIR OF STATE

IN THE MINISTRY OF HOMEL:

AIFAIRS AND DLEPARTMENT
OF PARLIAMENTARY AITAIRS
(SHRI P. VENKATASUBBAIAH:
On behal! of .‘\l‘I; B]li‘-llnlﬁ

Narain Singh T bez o lay on
the Table COPY Oy the o]l w.ng
statements "Hindiand English versicn)
showing the action taken by the

Governmient on various assurances,

promises and undertakings viven by
the Minisiers durine  the var‘ous

.5:':»\iu] ¢ oof I,ul{ S;L}lli:l:

(1) Statement No XXTIT)  Sixth
Scecond Scession. 177, Lok

i

(1) Statement No. NX]-) Sabha
Scventh Scssion, 1G74)

(in) Starament No I1X- ) Seventh
Sccond Sussion. 1g80) Lok

(iv) Sratement No. XIII-) Sabha
Third Session, 1980)

(v) Statement No. VI- )
Fourth Session, 1980)

(vi) Statement No. V-)
Fifth Session, 1481
[Placed in library see No. 28-2-81]

ANNUAL REPORT OF INDIAN CoOU-
NCIL OF AGRICULTURAL RESEARCH
NrFrw DELHI TFOR 1g79-80 AND A
STATEMENT FOR DELAY

THF DEPUTY MINISTER IN
THE MINISTRY OF CIVIL SUP-
PLIES (SHRI BRAJAMOHAN
MOHANTY) : On behalf of Rao
Birendra Sinch I heg tw lavon
the Table:—

(1) A copy of the Annual Repert
(Hindi and knglish version) of
the Indian Council of Agricultural
Research, New Delhi, for the year
1979-80—Part 11 (Administration
and. Finance).



